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New Delhi, the 30th May, 2012

F. No. PNGRB/M{(C)/11/Final Tariff Fiiing.'——ln exercise of the powers conferred by Section 61 ofthe Pertoleum
and Natural Gas Regulatory Board Act, 2006 (19 of 2006), the Petroleum and Natural Gas Regulatory Board hereby makes’
the following regulations, namely :—

1. Short title and commencement

(1) These regulations may be called the Petroleum and Natural Gas Regulatory Board (Determination of Natural
Gas Pipeline Tariff) Amendment Regulations, 2012.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. Amendment of regulation 6

For regulation 6 of the Petroleum and Natural Gas Regulatory Board (Determination of Natural Gas Pipeline Tariff
Regulations) Regulations, 2008, the following shall be substituted, namely :—

“6. Miscellaneous
(1) The Board may make guidelines from time to time relating to determination of natural gas pipeline tariff.

(2) If any dispute arises with regards to the interpretation of any of the provisions of these regulations, the
decision of the Board shall be final”. ;

RATAN P. WATAL, Secy.
[ADVT. 111/4/188/12/Exty.]

Foot Note : Principal Regulations were notified vide No. G.S.R. 807(E) dated 20th November, 2008 and subsequently
amended vide G.S.R. 986(E) dated 20th December, 2010.
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